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Sr. No. Date 7 Orders

% 13.05.2004

Present: Mr Sanjeev Khanna for the Applicant.
Mr G.C. Sharma with Mr Anoop Sharma and Mr R.K.
Raghwan for the Respondent.

+ ITA 60/2003, ITA 61/2003, ITA 62/2003 ITA 6372003, ITA
64/2003, ITA 66/2003.
-

In these appeals, we find no substantial question of law in

_view of the decision in the case of Commissioner of Income Tax v.

M/s Itochu Corporation: in ITA 17/2003 decided today itself, i.c.

13.05.2004.

Accordingly, the appeals are dismissed.
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% 24.05.2004
Present: MrR.D. Jolly with Mr S.C. Sharma for the Appellant.

+ ITA Nos 60/2003, 61/2003. 62/2003, 63/2003, 64/2003, 66/2003
®

In view of the decisions in the case of Azadi Bachao

Andolan v. Unon of India: 252 ITR 471, Woodward Governors

India (P) Ltd v. CIT & Ors.: 253 ITR 745 and Commissioner of

Inconme Tax v. Mfs Itochu: ITA No.17/2003 (decided on

13.05.2004), we are of the opinion that no substantial question of

law arises and, therefore, these appeals are dismissed.
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